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FINANCIAL COMMITTEES—1970-71
(A REVIEW)

SECRETARY : Sir, Ilay on the Table
a obpy of the “Fimancial Commitiees, 197071
(A Review)”,
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MESSAGE FROM RAJYA SABMA -

SBCRETARY : Sir, T have o report the
following méssage received from the Secretary
of Rajya Sabha :—

“In accordance with ths provisions of rule
127 of the Rules of Procedure amd Con-
duct of Business in the Rajya Sabha, I am
directed to inform the Lok Sabha that the
Rajya Sabha, at its sitting held om the
25th June, 1971 agreed without any amend-
ment to the maintenance of Internal
Security Bill, 1971, which was passed by
the Lok Sabha at its sitting held on the
18th June, 1971."
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DEMANDS FOR GRANTS®, 1971.72—
Contd.

MINISTRY OF COMMUNICATIONS

MR. SPEAKER : The House will now
takc up discussion and wvoting on Demand
Nos. 90 to 94 144 and 145 relating to the
Ministry of Communications for which 4 hours
have been allotted.

Hon, Members present in the House who
are desirous of moving their cut motions may
send slips to the Table within 15 minutes
indicating the serial numbers of the cut
motions they would like to move.

Shri Rattanlal Brahman. This s, very
interesting. He wants to speak in Nepali,
So far as our own languages are concerned,
we are allowing them, Now, I put it to the
House whether he should bs allowed to speak
in Nepall. 1 am not going to take up the
responsibility for it, Tommorrow some member
may want to speak in Freach or in Spanish.

SHRI S. M. BANERJEE (Kanpur): A
Bill was moved in {his House by Dr, Maitreyi
Bose that Nepali should be included in the
Eighth Schedule of the Constitution. That
Bifl was rejected. Thowgh she was & Bengali,
she was elected from Bdarjecling. Now, Sbri
Rattanial Brahman has been clected from
Dartjeeling. He can speak only in Nepall.
The question is whether an Indian oitizen
elected from Darjocling, kmowing only Nepsll,
should be allowed to speak in that language Or
not it this Heuse,
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“Moved with the recommendation of the President,
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